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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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to the grievances of the Applicant and pass
necessary consequential orders as decmed

Rales,within a

th
O

it and proper under the

period of ninety days from the date of

receipt of a copy of this order,
send copies-of this order to the ,
alngwith copies of the 0,A.,

Respondents/

and free copies of this order be handed

over to thelearned Counsel for the Applicant -
and Mr.Anup K,Bose,Learned sSenior Standing

Counsel for the Union of Indiajon whom a copy

of thk 0,A., has already been servef{),).
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